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CENTRAL ADMINISTRATIVE TRIBUNAL 
CALCUTTA BENCH 

KOLKATA
.< 'i
4 &

Date of order: 19.07:2019OA. 350/1721/2015

:Hon’ble Ms. Bidisha Banerjee, Judicial Member 
Hon’ble Dr. Nandita Chatterjee, Administrative Member

Present

Sri R. N. Sarkar, son of late Anil Kumar Sarkar, 
aged about 68 years, Retd. Section Engineer, 
Drawing Section under Deputy Chief Engineer 
Construction- II, Eastern Railway, Sealdah, residing 
at 61, Raimohan Banerjee Road, Kolkata Pin- 
700108.

Applicant.

-versus-
\

1. Unlbn^S^^kougti'tjie General Manager,
: Road, Kolkata- 700

\\; ^
2l(the.CSie^geiJsSin^l OTficer, Eastern Railway, 
\17/:^ Road, felkata/700 001.
\ x '^.- y V /

sa/Jl\

y

3. The. ChiefA’drfunistrative Officer(Construction) 
Eastern Railway, 17, N.S. Road, Kolkata- 700 
001.

4. The Dy. Chief Engineer (Con)/ll, Eastern 
Railway, RMS Building, Sealdah, Pin- 700014.

Respondents.

\

For the Applicant : Mr. S. K. Dutta, Counsel

For the Respondents : Mr. N.D. Bandyopadhyay, Counsel

ORDER (Oral)

Per Ms. Bidisha Baneriee. JM:

Heard Id. Counsel for both parties.
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This application was filed to seek the following reliefs:

“8(a) An order holding that the promotion of the applicant as Section 
Engineer treating Shri Pradip Kumar Das of Howrah Division as his 
immediate junior instead of Shri P. K. Sarkar of Sealdah Division as his 
immediate junior although the applicant’s Hen was in Sealdah Division are 
arbitrary, illegal and unsustainable in law and accordingly, the order dated 
15.5.2013 is unsustainable.

An order directing the respondents to grant benefits of promotion as 
PWI-1 subsequently re-designated as Section Engineer notionally in terms 
of order of this Hon’ble Tribunal in O.A. No. 899 of 2009 at par with his 
erstwhile immediate junior Shri P.K. Sarkar of Sealdah Division of Eastern 
Railway and also directing them to grant the applicant all subsequent 
benefits at par with Shri P. K. Sarkar with all consequential benefits 
including difference of pay and allowances and enhanced post retirement 
benefits with arrears and interest

2.

(b)

(c ) An order directing the respondents to produce/cause production of 
all relevant records.

(d) Any other order or further order/orders as to this Hon'ble Tribunal 
may seem fit and proper. ”

At hearing it transpiredthat the/espondents were already issued3.

order granting the benefit oMna appliGant'^h.par with Sri P. K. Sarkar' 

which reads as under: ( c I *

an

c
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\ "OFFICE-ORDER/ /

The following 'order-Js^issued with the approval of CPO/E. 
Rly/Kolkata duly vetted by associated Finance.

The pay of Sri R. N. Sarkar, ex. SSE/Con/P.Way, PF No. P814701 
retired on 30.11.2007 working under Dy. CE/Con/ll/SDAH/E. Rly is refixed 
as under in reference to the pay of Sri. P. K. Sarkar ex.SSE/P.Way working 
under DRM/E. Rly/SDAH.

\
\

SN Pay Scale w.e.f SN Pay Scale w.ef. Remarks

22001. 1600- 01.01.94 1

2660

2. 2250 -do- 01.01.95 2 2250 1600- 01.01.95

2660

3. 2300 -do- 01.01.96 3 2300 2000- 26.05.95 Benefit 
refixation of pay 
to be granted on 
proforma basis

of

3200



3

as Sri. R. N. 
Sarkar did not 
shoulder higher 
responsibility. 
The placement 
in Rs; 6500- 
10,500/- w.e.f. 
25.08.2000 was 
granted under 
ACP Scheme.

01.01.967100 6500-01.01.96 44. (7075(3 1 5500-

105009000/-s per

5th CPC

01.05.96-do-7300(RSRP)

5500-

9000/-

7500 I 6500- 01.05.9701.01.97 57250 -do-5.

10500

01.05.987700 -do-6-do- 01.01.9874256.

01.05.997900 -do--do- 01.01.99 776007.

-do- 01.05.208100-do- 01.01.2000 877758.

00

6500- 25.08.20008100

10500/-
t L&30tr01.08.200y(\Y9

;r V
/

Nd0- 01.05.20-do-9. 8300

01%\A
01.08^0021 -dq^pm 01.05.20-do-10. 8500
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TrTsTOo^^do-/oi.o8.20oap<s
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01.05.2011. 8700 -do-

03 toX M
■ %.

31.10.20

03

12. 8900 -do- 01.08.2004 12 9025 01.11.207450-

11500/- 03

13. 9100 -do- 01.08.2005 13 9250 -do- 01.11.20

04

947514 -do- 01.11.20

05 to

31.12.20

05

21530 9300-14. 01.01.2006 15 22230 9300- 01.01.20 Benefit to be 
granted 
actual basis as 
the SC 6500- 
10500 & 7450- 
11500/-

on
34800 34,800/- 06

GP Rs.

/



4r merged into 
one GP to Rs. 
4600 in PB-2 
as per 6th CPC.

4600/-

01.07.20-do-2290001.07.2006 16-do-2218015
06

01.07.2017 23590 -do--do- 01.07.20072285016

07

Necessary action for revision of pension and other settlement 
dues may please be taken urgently.

Arrears arising out of re-fixation of pay on actual basis may also 
be paid to Sri Sarkar immediately.

(P.Chattopadhyay) 
SPO/Con.

For CAO/Con/ER/Kolkata"
& ©
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Since the grievancelse^Kto^eiredressed already and nothing
3 | /
Sj f r

■natter, we-disposed of the OA as B%)/

4.
1 S

remains to be adjudicated in 

infructuous.
•v

5. In case, if the applicanHsJunthef  aggrieved, he shall be at liberty

to prefer the representation.

Accordingly, OA is disposed of as infructuous.6.

(Bidisha Banerjee) 
Member (J)

(Dr. Nahdita Chatterjee) 
Member (A)

pd

*


